Cont. Case No.(SH)16/2013
In WP(C)No.(SH)115/2013

BEFORE
THE HON’'BLE MR JUSTICE T NANDAKUMAR SINGH

11.06.2013

Mr. ND Chullai, learned Sr.GA appearing for the
respondent submits at the Bar that the order of this Court dated
21.05.2013 passed in Misc. Case No.(SH)150/2013 (Reference:
WP(C)No.(SH)115/2013) had already been complied with by the
Block Development Officer & Programme Officer, MGNREGS,
Selsella C&RD Block, West Garo Hills by issuing the order dated
04.06.2013. A copy of the said order is also placed before this Court
for perusal and it has been placed in the file of the present contempt
petition and marked as X/1 for identification.

Mrs. S Bhattacharjee, learned counsel for the petitioner
after perusal of the copy of the said order dated 04.06.2013, submits
that the contempt petition may be closed.

Accordingly, contempt petition is closed.

JUDGE

Lo



Misc. Case No.(SH)59/2013
In WP(C)No.(SH)31/2013

BEFORE
THE HON’'BLE MR JUSTICE T NANDAKUMAR SINGH

11.06.2013

In view of the order passed today in
WP(C)No.(SH)31/2013, this misc. case also stands disposed of.

JUDGE

Liam



Misc. Case No.(SH)185/2013
In WP(C)No.(SH)31/2013

BEFORE
THE HON’'BLE MR JUSTICE T NANDAKUMAR SINGH

11.06.2013

In view of the order passed today in
WP(C)No.(SH)31/2013, this misc. case also stands disposed of.

JUDGE

Liam



Misc. case No.(SH)186/2013
In WP(C)No.(SH)164/2013

BEFORE
THE HON’'BLE MR JUSTICE T NANDAKUMAR SINGH

11.06.2013

Heard Mr. DK Das, learned senior counsel assisted by
Mr.MG Singh, learned counsel for the applicant and Mr. SC Shyam,
learned CGC appearing for the respondents No.1 & 2.

Issue Notice to the respondents to show cause as to
why the prayer for interim order shall not be granted as prayed for,
returnable on 79.06.2013.

No formal notice may be issued as the respondents
have already entered appearance through their learned CGC, Mr.
SC Shyam.

In the interregnum, the operation of the Notice/Order
dated 29.05.2013 (Annexure-A/7 to the writ petition) shall remain

suspended.

JUDGE

Lian



Misc. case No.(SH)187/2013
In WP(C)No.(SH)165/2013

BEFORE
THE HON’'BLE MR JUSTICE T NANDAKUMAR SINGH

11.06.2013

Heard Mr. DK Das, learned senior counsel assisted by
Mr.MG Singh, learned counsel for the applicant and Mr. SC Shyam,
learned CGC appearing for the respondents No.1 & 2.

Issue Notice to the respondents to show cause as to
why the prayer for interim order shall not be granted as prayed for,
returnable on 79.06.2013.

No formal notice may be issued as the respondents
have already entered appearance through their learned CGC, Mr.
SC Shyam.

In the interregnum, the operation of the Notice/Order
dated 16.05.2013 (Annexure-A/5 to the writ petition) shall remain

suspended.

JUDGE

Lian



WP(C)No.(SH)23/2013

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

11.06.2013

As prayed for by Mr. ND Chullai, learned Sr.GA
appearing for the State respondents, list this matter again on
25.06.2013.

JUDGE

Lant



WP(C)No.(SH)57/2013

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

11.06.2013

As prayed for by Mr. HL Shangreiso, learned counsel
for the petitioner, another ten days time is granted for filing rejoinder
affidavit.

List this case again on 25.06.2013.

JUDGE

Lant



WP(C)No.(SH)165/2013

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

11.06.2013

Heard Mr. DK Das, learned senior counsel assisted by
Mr.MG Singh, learned counsel for the petitioner and Mr. SC Shyam,
learned CGC appearing for the respondents No.1 & 2.

Issue Notice returnable on 19.06.2013.

No formal notice may be issued as the respondents
have already entered appearance through their learned CGC, Mr.
SC Shyam.

JUDGE

Liam



WP(C)No.(SH)95/2013

BEFORE
THE HON’'BLE MR JUSTICE T NANDAKUMAR SINGH

11.06.2013

Perused the Office note dated 29.05.2013, which
indicates that notice had been sent to the respondents No.3, 5, 6, 7,
8 & 9 by registered post with AD. Till date, neither the AD nor the
service report returned un-served.

Await service report for another three weeks.

Mr. SC Shyam, learned CGC appearing for the
respondents No.1-4 prays for further three weeks’ time for filing
affidavit-in-opposition.

The prayer is granted.

List this case again on 09.07.2013.

JUDGE

Lo



WP(C)No.(SH)103/2013

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

11.06.2013

List this case again on 18.06.2013 as prayed for by the
learned counsel for the petitioner.

JUDGE

Lo



WP(C)No.(SH)164/2013

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

11.06.2013

Heard Mr. DK Das, learned senior counsel assisted by
Mr.MG Singh, learned counsel for the petitioner and Mr. SC Shyam,
learned CGC appearing for the respondents No.1 & 2.

Issue Notice returnable on 19.06.2013.

No formal notice may be issued as the respondents
have already entered appearance through their learned CGC, Mr.
SC Shyam.

JUDGE

Liam



WP(C)No.(SH)165/2013

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

11.06.2013

Heard Mr. DK Das, learned senior counsel assisted by
Mr.MG Singh, learned counsel for the petitioner and Mr. SC Shyam,
learned CGC appearing for the respondents No.1 & 2.

Issue Notice returnable on 19.06.2013.

No formal notice may be issued as the respondents
have already entered appearance through their learned CGC, Mr.
SC Shyam.

JUDGE

Liam



WP(C)No.(SH)270/2012

BEFORE
THE HON’'BLE MR JUSTICE T NANDAKUMAR SINGH

11.06.2013

As prayed for by the learned counsel for the petitioner,
list this case again on 25.06.2013.

JUDGE

Liam



WP(C)No.(SH)354/2012

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

11.06.2013

Learned counsel for the respondents No.1 to 3 prays
for further three weeks’ time for filing affidavit-in-opposition.

The prayer is granted.

The petitioner is directed to take fresh steps for service
of notice to the respondents No.4 to 7 by registered post with AD
within five days.

List this case again on 09.07.2013.

JUDGE

Lan



WP(C)No.(SH)358/2012

BEFORE
THE HON’'BLE MR JUSTICE T NANDAKUMAR SINGH

11.06.2013

By an order of this Court dated 07.05.2013 further five
weeks’ time was granted as a last chance for filing affidavit-in-
opposition. Till date, the respondents have not yet filed their affidavit-
in-opposition. As this Court needs the affidavit-in-opposition of the
respondents in the present writ petition of this nature, further two
weeks’ time is granted to the respondents for filing their affidavit
subject to the payment of Rs.500/- as cost and the said cost should
be deposited in the fund of the High Court Bar Association.

List this case again on 02.07.2013.

JUDGE

Lo






